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ORDER
This application for review has been filed by NTPC, the petitioner herein, against the
order of the Commission dated 25.5.2012 in Petition No. 279/2009 relating to the
determination of generation tariff in respect of Feroze Gandhi Unchahar Thermal Power
Station Stage-Ill (210 MW) (hereinafter referred to as ‘the generating station’) for the period
from 1.4.2009 to 31.3.2014. Aggrieved by the said order, the petitioner has sought review on
the following issues:

(a) Disallowance of capitalization of spares

2. Heard the learned counsel for the petitioner, on the above issue. Admit. Issue Notice.

3. The petitioner is directed to serve copy of the application for review on the respondents,
along with the copy of this order, latest by 12.10.2012. The respondents may file their replies
by 23.10.2012, with advance copy to the petitioner, who shall file its rejoinder, if any, latest by

30.10.2012.

4. Matter to be listed for hearing on 6.11.2012.

Sd/- Sd/- Sd/-
[V. S. Verma] [S. Jayaraman] [Dr. Pramod Deo]
Member Member Chairman
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